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Hobie Mi 	Just ce V.S.Agga - wal 
Hon b e hit 	Sa rwes hwar Jha - Meriibei 	A 

- C. Ja H 

S/c Late Sb. 13enga'ihar an 
Retd I Ri no I pal 

: 	a 1aya No 2 	'hans i 	 pp I I can 

E3 	Adoca -te: Shr - i MV.. Bharadwaj) 

bersu 
The Secretary. 
Ministr -- of HRD. 

Deptt.ofEducatjonIcEfE 
Shas t r i Bhawan, 
New Delh -110 001. 

2. 	The Chairman 
-'S. Shasti-  Bhawar, 

bw Del 

tie 	71cc C h a i r'man 
L'•IS. Shastt i Bhawar, 
New Delhi. 

4 	[he Comm ss one 

l\endl I ',a Vi dyc 3a 7 
18 	tist i tot i ona 	Area, 
Shaheed Jeet S rigl Mar 
New De H ii--1 10 016. 	 bespondents 

CR D E H 

Hon 	be Mr - 	inst !ceV,S..Aaar'wa 	Chairman 

The app I cant has s I rice superannuated h 	pi I mar 

i ievance 	tht one HM.Sngh was 	mci 	to 	the 

cant 	J des: 	ti s be ug Ui ci 	he was d:aw ng 

no 'c 	sa I at 	than the app I car t 	I ii t h s 	regard 	the 

aPP I I Ca I t 	C c:. 	 epes • 	 c-ic 

been seIi 	 no &ntn ha-s 2ee 

represeritai.ior1  pertarii-g to the said gt evaoce 	dated 

9 1 1-98 	A'iieiiiie A- 4 

2. 	When 	the f 1gtits of the 	esporiderts 	are 	oo 

I ; 	to be affected 	we deerri i t Ltnnecesar 	to 

riot ice 	to 	show 	cause WII Ic disposing of 	the 	i ere,: 

1 cat 



appi icant pertaining 	to refixation of his pay may be 

cot is i dered 	and 	respondent tIc .2 	
should 	pass 	an 

	

opealing . dci in this . 	 d be 

SOdHile....e feraP; wAhlh rou;t 	. 	reselpt of 

the 	cert f ied copy of the order and comirani cate to 
	the 

app1 cant. 	We make it clear that we are not expessiflg 

oureel ice on the mer te of the mat tor and respondent 

No.2 
would be competent to consider the question of 

l[1iitEt=.i: In this eçj5iid 

:iweshwat .Jha 
	 Agjar we 1 

embei 	A) 
	

t rn n 
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